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As a consequence, once the process has been initiated, the provisions of

Moratorium as prescribed under Section '|-4 of the Code shall be operative

henceforth with effect trom O2.OfiOf shal! be applicable by prohibiting P
institution of any Suit before a Court of Law, transferring/encumbering any of the

assets of the Debtor etc. However, the supply of essential goods or services to

the "Corporate Debtor" shall not be terminated during Moratorium period. lt shall

be effective till completion of the lnsolvency Resolution Process or until the

approvalof the Resolution Plan prescribed under Section 31 of the Code.

That as prescribed under SecUon t3 of the Code on declaration of Moratorium the

next step of Publlc Announcement of the lnitiation of Corporate lnsolvency

Resolution Process shallbe carried outbythe Petitioner immediately as specified.

That the lnterim Resolution Professiona! shall perform the duties as assigned

under Section 18 of the Code and inform the progress of the Resolution Plan and

the compliance of the directions of this Order on 21st July 201 7 to this Bench.

11. The Petition is "Admltted" and disposed of on the terms directed hereinabove.

Date: 2d ?0ay,2017.
SHRI TI.K. SHRAWAT
mEmBER (JUDtCtAL)
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